171 Legislative Councilg

[Shri Dipen Ghosh]

here and now and there cannot be
any bilateral talkg between Mr. Shiv
Shanker and Mr. Morarga ....(Inter-
Tuptions)....

SHRI P, SHIV SHANKER. Nobody
is indulging in a Dbilateral talk, I
raised ap issue of constitutional dead-
lock and the case of subversion of
democracy. The Governor must be
recalled, The Governor has acted in
flagrant violation ang the Govern.
ment has abetted in the Governor
behaving in that way. We would like
to walk out in protest against the man-
rer in which the Governor has acted
and the Government has abetted with
the Governor. It ig a shame for de«
mocracy and your party is supporting
it. These are the people.

[At this stage home hon.
left Chamber]

Members

SHRI SUBRAMANIAN SWAMY:

In protest against this disgraceful act
I also walk out.

[At this stage homz hon.
left Chamber

Members

SHRI JAGDISH PRASAD MA.
THUR: What has prompied you to
be partial to one single Member?

THE DEPUTYy CHAIRMAN:. T am
never partial, Mr. Mathur, You had
divorceq this House and you have
just come back. You should Ilearn
the things which are happening in
this House...

SHRI JAGDISH PRASAD MA.
THUR: In between?

THE DEPUTY CHAIRMAN: Yes,

in between a lot of water has flowed
under the bridge, And there is a little

bit going over your head. sy RO
o e w7 avfed |

In our House we try to solve pro-
blems we don’t try to aggravate them.
That is why I allowed Mr. Shiv Shan-
ker when he wanted fo raise some
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point. And I allowed Mr. Kamal
Morarka also, There is no substantive
motion, So there is no discussion. So
now we are not talking any more on
that.

st AqAA ey« FiHT F1F qIE-
ANIZ 57T agl wa% |_gw Fw Usa
FIAT &R F TET T &) oA :e.'srrrrrasﬁ
¥ gt w1 3 R weAd @Y W &

Saawtafy : wfad, ol faw wen
FT Qg |

LEGISLATIVE COUNCILS BILL, 1990

THE MINISTER OF STEEL AND
MINES WITH ADDITIONA1, CHAR-
GE OF THE MINISTRY OF LAW
ANp JUSTICE (SHRI DINESH GOS-
WAMI. Madam, I beg to move—

That the Bill to provide for the
creation of Legislative Councils for
the States of Andhra Pradesh and
Tamil yadu and for matters supple-
mental, incidental and consequen-
tia] thereto, be taken into considera-
tion.

Under Article 169 of the Constitution
Parliament may, by law, provide, Infer
alia, for the creation of a Legislative
Council in 5 State having no such
Council, if the Legislative assembly
of the State passes a resolution to that
effect by g majority of the total mem-
bership of the Assembly and by a
majority of not less than two-thirds
of the members of the Assembly pre-
sent and voting. The game Article
also contemplates that any such law
may contain such supp’emental  inci-
dental and consequential provisions
ag Parliament may deem necessary.

The Legislative Assembly of Andhra
Pradesh passed a resolution on
22.1-1990 under Article 196(1) for the
creation of a Legislative Counciy for
the State. The State Government has
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communicated the fact of the passing
of such g Resolution to the Central
Government in January, 1990, Like.
wise, the Legislative Assembly of
Tamil Nadu also passed s Resolution
on 22-2-1989 for the creation of a
Legislative Couneil for the State un-
der the said Article. Thus the stage
has been set by the Legislative Agsem-
blies of both the States for the creation
of Upper Houses in those States.

Of course, there are arguments
either way, that is o say, for and
against the creation of second Cham-
bers in the State Legislatures. The
supporters of the second Chamber feel
that the forces of tradition itself is
enough for their creation. Further,
they feel that it iz necessary for
giving adequate representation 1o
various sections of society not suffi-
ciently represented in the Lower
House and they also provide j check
on hasty legislation,

In the case of Tamil Nadu, the
Governor in his address to the newly
formeq Assembly on 11-2-1989, obser-
ved ag follows:

“The Council abolished in 1986
hadg am illustrioug history of more-
than 65 years. It has always been 2
treasure-house of intellect and ex-
perience and instrumental in shaping
many Yaws and programmes.”

The same reasohing would apply
with equal forces for the creation of
a Legislative Counci] in Andhra Pra-
desh,

In the Legislative Council for An-
dhra Pradesh, thirty-one members
shall pe electeq by electorates consist
ing of members of Municipalities, Dis-
trict Boards and other local authori-
ties. Fight members shall be elected
by electorates consisting of Dbersons
residing in the State who have heen
for at least three years graduates of
any University in Tndia or have been
for at least three years in nossession
of qualificationg equivalent to that of
a graduate of any such university.
Fight members shall be elected hy
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electorates consisting of persons who
have been at least three yearg engag-
ed in teaching in educational institu.
tions in the State not lower in stand-
ard than that of a secondary school,
Thirty.one memibers shall be filled by
persons elected by membrg of the
Legisiative Assembly of the State,
Twelve persong shall be nominated by
the Governor of the State.

In the Legislative Council for Tamil
Nadu, twenty-one members shall be
elected by electorate consisting be
Municipalitis, District Boards and
cther local authorities, Six members
shall be elected by electorates consist-
ing of persons residing in the State
who have peen for at least threp years
graduates of any University in India
or have been for at least three years
In possession of qualifications equiva.
lent to that of a graduate of any such
university. Six members shall he
elected by electorates consisting of
persons who have beepn for at least
three years engaged in teaching in
educational insitutions in the State
not lower in standard than that of a
secondary school. Twenty-one mem-
bers shall be filled by persons elected
bp members of the Legislative Assem-
blv of the State. Nine persons shall
be nominated by the Governor of the
State.

After the commencement of the
legislation, the President shall, after
consultation with the Election Com-
mission, determine the constituencies
into which the State of Tamil Nadu
shall of divided; the extent thereof and
the number of seats to be sllotted to
each constituency. The Bill also provi-
deg for the consequential amendments
to the Representation of Peoples’ Act
of 1950 and that of 1951.

I hope the Bill will receive unani-
moug support in this House.

The question wag proposed,

st Y. zerdl arow (wigedw) o
wqarefy adear, § fafy o6 sy
ww e Afraary § g ofes
T T AR T AT H A owEE
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[t stto zaut FaF]

A § § Jusr AWGT FATE | AT
vawr ¥ foum oftwg s@g wEeae
air N FEy FW oA @ A AfsA
gatr & 1985 ¥ Ay gaWw ¥
a'awr 2y FT AEIT HET O qv
ey TAFT WA FE BT ALI1T
feqr oitT 98 @A & T | LI
g # oA 8 & JwAw g o)
TG g AET fR Fagm &9
& fac WRoTT AT AT 8§ TART
ardd FLAT E 1 WO S :3;5?{ T
pr grFr far Iuw fav € mwEr
gerae AT § |

=t X AHTH AREH (AT 93) ¢
gtadig sqawmfy agEw, S Ggaw
afesrarg wT WY Sew § fayrw
ofegat w0 el @@ & fan
Yor faar war & F Sa6T a%gT a7
g
JgReSt AT w0 § feay qaav §

“gfnere faem qar ¥ 20 Haw),
19890 &1 aAT s fagr aar
22 S, 1990 Ft 3T oA §
frar oftwal &1 gsw & & fav
gfqars ¥ #7283 169 % fragawi
¥ aqar gee e fro @)

TEAHE W 3iedl  UFE 1935
A 9T IFF WITT IFAT 7T T
o B oAl w7 fRgm qae wurfeg
Fr w1 gfagre Awr ®7 sRW A
qoghga s afafa o 99 o) faoig
grgr w1 fie gaTT S wan Ffagr Ay
@ & °a gfaam F weang fafasm
warfi o fggra afewe orfasr s@
w7 afza s &1 et frawr
fear smg ) g® ¥ na-wRST § 93
Ger fRar s WOE, BT gRW MY
sHar ¥ wE faio ﬁaf' fr agr
FETUI e wfwa SEUEAL I
:-:eﬁ ¥ ag Y ®TAT fawr war fF
A, trfsa:?r M, S AR,
fagry MT GAF F FIV AT JAAT
so | gE AETT A gqri F e 1
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W LAY 169 § g FTATAT TAT |
Jg 9T Sig I= § @ oA A gfa-
o ®T § Ilo NFGSHT ST A g4
arg ® 9% & & ag mfgsi
ST FT gr fs Tsq & fagra afe
8¢ & AT A& E | STo HETHL ST
¥39 awg fgziefad § s o
aFT &1 47 8 45 A7 fE—

“All that we are doing by this
Constitution is to introduce the
Second Chamber purely as an ex-
perimental measure, We have not,
by the Draft Constitution, given the
Second Chamber ; permanent place,
we have not made it a permanent
part of our Constitution. It is a
purely experimental meagure, as
I said, and there is sufficient provi.
sion......for igetting rig of the
Second Chamber.”

wAdry  Sqgarafs ugear,  s9
AR Tew A afgade & e
awet § fadr femr &Y o W oW
gag ¥ gt ox &Y fgmr ofkwg O
IEHT FqTeT HT fgar 1 ;¥ A
Wy M FWaarg &7 fqa wae
qfrg famm & f o3 ax faum
ofcay carfer s atfze Q99T 3
LAET 57 fagas w1 weqa far
% s dw gfmm ¥ v ¥ fe
Faq TeA A AR g WM ;WA
ST gT AT H VAT Aar g av
Ta g9 Farw Fw A T g fe
faats zad 5 gzl fgarw ofom
wfsa N A M gE fqEmE &
zw g7 gro gifeg feor @

78 Wi aga & waEyw A g Pe
fagre oftag g =rfen ar a8 ST
=ifam i BRI ANT T %-ﬂ
wqAT ¥ AT 9T frvey w9 iﬁ't
M gAT WeT & feR a9 e
T & SAFT AW AET g g
Mz @gr 9 o famefamw gar
¥ 9 qeTH gar ¥ | g6 4sr%9ﬁ
¥ W gE ST ATH UESTHA wF
star & 1 gafan a8 . fagaw )T
fort waT &, 98 wgT & mafas ¥
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O §  wwgT FRar § AR S9
gl 9T faary ofcwg wafia gt
SISl @ oagt F S mawd we-
Aifsg & ar 7 mAwd @ 2§
fagre afwg # FwwT amn, 9w
fa=rz weqa #3901 IAy afawarg
AT AFE [T A U amThag
g 1

SHRI H. HANUMANTHAPPA (Kar-
nataka). Madam, while I rise to sup-
port the Bili moved by the Law
Minister, I am constrained to make
certain observations. The Law Minis-
ter, in hig introduction, has dealt with
in detail the time.tested experiment
of the Second Chamber in the States
and alse its utility and the purpose of
its creation which will not only give
representation to the people who are
not represented ip the Legislative As-
sembly, to gome people who are not
politicians but who can contribute in
building up the State and making
cerfain laws and to certain categories
which will be useful in the legislature
to make laws for the State that is
concerned. But what hag worried me
is that unforturately this provision
hag been used very indiscriminately
by the States concerned. Tt glves
power to the States and Parliament
has no option but to accept whatever
the States decide. T do not find that
what is crested can be disbanded by
an individual or hy g political party,

Madam, take the two States for
which we are creating or rather re-
creatineg the Legislative Council. Let
us ¢n back to the history to find out
why they had been disbanded, Why
had they been disbanded? It is notr-
ing but fanaticism of the party that
was in power or an individual that
was in power. Just because Mr.
Karunanidhi had been elected to the
Legislative Council, the then ruling
party decided to abolish the Legisla-
tive Counecil. Just becruse Mr. N. T.
Rams Rao was in minority in the
T.egislative Couneil and the Conegress
Party was im majority in the Legisla-
tlve Council, the Telugu Desam Gov-
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ernment decided to abolish the Legis-
lative Council,

SHRI PASUMPON THA. XKIRUT-
TINAN: did not oppose the resolu-
one clarification? Why the Congress
Party did not oppose....

THE DEPUTY CHAIRMAN: You
will get a chance to speak.

SHRI PASUMPON THA. KIRUT-
TINAN: ...did not oppose the resolu-
tion moved in Tamil Nadu Assembly
while they were opposing the same
resolution in Andhra Pradesh?

AN HON. MEMBER: Double stand-
ard, .

THE DEPUTY CHAIRMAN: Excuse
me, Thig is not freefor-all. This is
a proper discussion before the House
under a motion moved in the House.
Your Party has got time. T will give
it to you and you speak. But if you
get up like this, nobody will have a
say, Let him have his say. You
can have your say, no objection.

SHRI PASUMPON THA. KIRUT-
TINAN. I wanted only a clarification.

THE DEPUTY CHAIRMAN:. No,
no. He cannot give clarification. The
Minister is going to clarify everything,
The answer ig with him, not with the
Member,

SHRI H. HANUMANTHAPPA: My
dear friend, whichever party might
have done it it is 5 mistake whether
it ig done by Congress or by DMK or
by Anna DMK, See the malady today-
The Telugy Desam Party which abo-
lisheg the Council is supporting the
creation of the Council today. This
ig the malady of the political game.

SHRI MENTAY PADMANABHAM
(Andhry Pradesh). The Telugu Desam
Partv in the Legislature opposed this
move.

THE DEPUTY CHAIRMAN: To-
day, after a long time, we have real
peace in the House.
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SHRI H. HANUMANTHAPPA:
Yes, Madam. If the Telugu Desam
party has opposed the move in the
Legislature, are they playing double
game? Are they supporting or oppos-
ing thig move today? I want tg know
from the Telugu Desam Members
here.

THE DEPUTY CHAIRMAN; Not
now.

SHRI MENTAY PADMANABHAM:
Mr. Hanumanthappa, you will hear.

THE DEPUTY CHAIRMAN: You
hear and answer him,

SHRI H. HANUMANTHAPPA: 1
want to know whether the Telugu
Desam party is supporting this Gov-
ernment move today in creating the
Legislative Council in Andhra Pra-
4esh or not. If they have opposed the
motion in AP Assembly, I am just
watching what the Telugy Desam will
do here.

SHRi DJIPEN GHOSH (West Ben-
gal): May be Mr. NTR may come back
vig the Legislative Council.

SHRI H. HANUMANTHAPPA:
I am going to wait. I am asking whe-
ther they vote or not. Many Members
are absent already, not taking any in-
terest in the discussion. One or fwo
Members are here. I want to know
whether they support or oppose. But
they have not come out so far. But my
roint is that the Upper Chambers or
the Legislative Councils which have
been created and which have proven
over the time and which have made
‘their contributions in the administra-
tion and in the making of lawg in the
States, shnuld not be used like this by
any political party or an individual for
his fantagy or fanaticism,

With these words, Madam, I request
the hon. Law Minister to examlne this,
The crealion snd abolition should not
be vestes in one party or one indivi-
dual. Once it is created, it should take
a permanent shape. One party comes
to power and asks for the creation.
The other party comes to power and
jf it ig found inconvenient, they will
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abolish and comes before the Parlia~
ment to accept the abolition. So, this
forum of Parliament should not be uti-
lised like that even by the States.
After due consideration if 3 Council is
created, it should take 5 permanent
nature. If those Stateg where the
Councils have not been created do not
want them in their wisdom, okay. But
in the case cf those States who have
created <che Legislative Councils,
which have heen time-tested and which
have contributed and which have given
various representations in the legisla-
tive hodies, those Councilg should take
a permanent forum. I request the hon.
Law Minister to examine thig point.
Wherever the Legislative Councils
exist, wherever the Legislative Coun-
cils have been felt useful, those Coun-
cil shoulg take the form of a perma-
nent nature, A guitable Constitutional
amendément may be prought before the
Parliament and the consent o¢f the
Parliament may be taken so that the
power ig not vested with the State
Governmentg or the parties that come
to power. Madam, it is common nowa-
days that parties will go on changing.
Naturally, majority in the Legislative
Council may be with the same party
or may not be. The Government that

comes to power immediately
1.-00P.M. thinks of abolishing the Legis-

lative Council. This means,
gvery five years, there will be
either creation or abolition of Legis-
lative Councils, In order to prevent
such thingg from happening in the fu-
ture, I would request the hon. Minis-
ter to come forward with a comprehen-
sive Bill,—if necessary, g Bill to amend
the Constitution—to give =a perma-
nent status to the Legislative Coun-
¢ils which are in existence and which
have been recognised by the Constitu-
{ion so that the States are not allowed
{0 meddle with this instifution the
way they like and a5 and when they
like. Thank you.

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh): Madam De-
puty Chairman, so far as the C.P.I. (M)
js concerned, we have a principled
stand on the question of creation or
aboliticn of Legislative Councils in
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the States, We are against a second
Chamber for the States, The States
o not require g second Chamber., A
Legislative Assembly fully represents
the people of the State concerned. Va-
rioug sections need not be represented
by means of a Legislative Council.
When I say ‘various sections’, what do
I mean by #? For instance, in the
Andhra Pradesh Legislative Council,
the teachers’ constituency is there.
There iy the graduates’ constituency.
The legal bodies are also represented
there. But there are so many other
professions in which lakhs and lakhs
of people arc working. These profes-
siong are not representegd in the Legis-
lative Council at all. Therefore, we
are against a second Chamber for the
States.

My colleague, Mr, Hanumanthappa,
said that the Legislative Council
should pe given a permanent status.
But the Constitution does not envisage
that. ‘The Assembly has got a right
to create or dissolve the Legislative
Council. The founding-fathers of the
Constitution felt that greater authority
should be exercised by the States con-
cerned, If is not for Parliament. Now,
we are doing it here ag an obligation,
It ig obligatory on the part of Parlia-
ment to endorse what is approved by
the Legislative Assembly. This is ex-
actly why this hag not been given a
permanent status, It should not be
given a permanent status. It should be
left to the State concerned whether
they require g3 second Chamber or
not.

So fay as Andhrg Pradesh is concern-
ed, we also supported the move for
the abolition of the Legislative Coun-
¢il when the Telugu Desam Govern-
mernt proposed it. The Telugu Desam
Party proposed the abolition of the
Legislative Council. With what mo-
tive. T need not go intp it. Now, they
have opposed the present move of the
Congress(I) Party, of the Legislative
Assembly, tc recreate the Legislative
Council. Therefore, they have also
stood by a certain principle. They were
consistent, They abolished it and
again, when the proposal for recrea-
tion came, they opposed it. Not that
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they were inconsistent that way. I was
a Member c¢f the Legislative Council
at that time. I supported the motion
for abolilion, 1 endorseqd it. Our Mem-~
bers in the Assembly have opposed the
recreation of the Legislative Council
for Andhra Pradesh. Therefore, thig is
cur stand.

Anyway, in spite of all these things,
a; I said, the obligation is there for
Parliament to endorse it. When the
majority of the Assembly Members
are in favour of creation of g Legisla-
tive Council, naturally, it shoulg be
endorsed. This is there. But on prin-
ciple, we are opposed to there being
a second Chamber for the States. A}
the national level it is a different
thing. Of course, not on the basis ot
opportunism. As you know, the Rajya
Sabhg ig a Council of States. It is the
Counci] of States. It represents the
States. That is exactly why it is neces-
sary at the national level. But at the
State level, it need not be there.

Now that it is going to be created
again, why was it proposed by Corg-
rss(I) if not for opportunistic reasons?
[ want to know from my friend, Mr.
Hanumanthappa, why they are interes.
ted in creating it now? Since they are
in a majority, so they want some other
posts to be created.

SHRI H. HANUMANTHAPPA:
It wag there in existence,

SHRI MOTURU HANUMANTHA
RAO: In Andhra Pradesh the Stats
by itself hag not suffered for want of
a Legislative Council all these years.
Se why should it again he revived
now? That need not be there. But,
anyway, the Assembly has passed it
and now we are trying to endorse it.

Now that it iz going to be re-creat-
ed, certain defects of the past are to
be corrected because the decisions
regarding delimitation of constituent-
cies gg well gg in regard to franchise
were taken 30 years back. Now it has
almost in toto, been accented in the
proposalg made by hon. Law Minister,
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[Shri Moturu Hanumantha Rao]

That should not be so, according to
me, because the delimitation of consti-
tuencies was unevenly done. For in-
stance, for the teachers’ constituency
one distriet has got z representative
and for five or six districts another
representative is there. That uneven-
nesg ig prevalling now in the State ot
Andhra Pradesh. Why is the same thing
hemng repeated now? This uneveness
wii] persist. There is one constituency
for one Krishna district. While Hyde-
rabad city is having double the ntim-
ber of voters of Krishna district, even
then so many districts are clubbed
with Hyderabad and it is made into a
constituency. That way, very uneveh
things are there. They have to be
Jooked into, That Iis exactly why ]
have given an amendment to correct
the loophole.

Another thing is that primary tea-
chers are deprived of their voting
rights. We all give so much impor-
tance to the primary education. Sixty
per cent of the teaching community is
from the primary level and according
to the Constitution itself, unfortuna-
tely, they are deprived of their voting
rlghts They are not voters at all for
the teachers’ constituency. So this thing
also needs to be corrected. I am gsorry
to state that no constitutional amend-
ment ig being brought for that. If
we are to correct this loophole and
see that all teacherg are given equal
voting rights, then the primary tea-
chers—and we are primarily concern-
ed with primary education and primary
teaching community—should not be
denied this representation. That is
exactly why T also suggest, and I want
an assurance from the Law Minister,
that the Government would seriously
take up the matter of amending the
Constitution for providing voting
rights to primary teachers also, be-
cause the Constitution says in Article
171 that the voters in the teachers’
constitutency shoulq have at least a
teaching experience of 3 years in a
secondary educational institution, That
means from the secondary level to uni-
versity level, teachers are having
votes, hut primary level teachers are
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denieqd thig right. That ig exactly why
it should be considered seriously, and
I request the honourable Law Minis-
ter to give an assurance in this regard.
They have been agitating for it. From
my own State of Andhra Pradesh they
have been agitating for it. They have
representaed the matter to the Prime
Minister, the Home Minister and the
President also. Tthe post-card agitation
is going on now angd post-cards are
coming to the Prime Minister, demand-
ing voting rights for the primary
school teachers. S¢, taking all these
issueg into 60n51derat10n—becau5e it
is going to be a serious matter—I hope
the Law Minister would see to it that
a constitutiona] amendment is brought
immediately in thig session itself be«
icause otherwise if it is left to the
Election Commission, then only on the
proposal of the Election Commission
would the President determine the
whole thing. So, before that is done,
the Government has to see that an
amendment to the Constitution is
brought in. Thank you, Madam.

SHRI BHASKAR ANNAJI MASOD-
KAR (Maharashtra): Madam Deputy
Chairman, T rise to welcome the Bill,
with one of the reservations which has
already been voiced by my learned
colleague, Mr. Hanumanthappa. But I
do not understand the statement of
the Law Minister that it iy compulsory
for Parliament to gccept this. On the
other hand, the Statement of Objects
and Reasons suggests that Parliament
may....

SHRI DIPEN GHOSH: It is not obli-
gatory,

SHRI BHASKAR ANNAJI MASOD-
KAR: It is not obligatory. ... (Inter-
ruptions) ...But the impression that
has been glven is that ag soon the re-
solution is passed, it is obligatory on
us. So, it requireg some clarification
Trom the honourable Law Minister.
Even the Statement of Objects and
Reasons says—and I am reading from
it: “Under article 169 of the Consti-
tution, Parliament may, by law, pro-
vide for the creation of a Legislative
Council. . .”subject, of course, to a re-
solution having been passed.
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SHRI CHATURANAN MISHRA
(Bihar): If the word “may” is not
there then our sovereignty will not be
there. We are free.

SHRI BHASKAR ANNAJI MA-
SODKAR: We are free. Therefore,
while passing...

SHRI CHATURANAN MISHRA: It
the word “may” is not there, then our
sovereignty is restricted.

SHRI BHASKAR ANNAJI MA-
SODKAR* I am really obliged to
Chaturananji.

SHRI DIPEN GHOSH: Here, “may”
means “shall.”... (Interruptions)...

SHRI BHASKAR ANNAJI MA-
SODKAR: Let the Law Minister say
that.

SHRI DINESH GOSWAMI: Parlia-
ment is not bound; it is not mandatory
on Parliament to accept the resolution,
Parliament may, by Law, decide {0 or
not to—that power is completely
with Parliament,

SHRI BHASKAR ANNAJI MA-
SODKAR: I am happy with the clari-
fication of the Law Minister.

SHRI G. SWAMINATHAN (Tamil
Nadu): I think two speakers have
clarified this in the Lok Sabha. They
have said ....{Irterruptions) ...

THE DEPUTY CHAIRMAN: We
are not discussing what happened in
the other House,

SHRI G. SWAMINATHAN: I am
only saying that the Government . . .

THE DEPUTY CHAIRMAN-. You
don’t refer to what was said in the
Lok Sabha. We have our own Mem-
bers here. .. (Interruptions)...

SHRI DINESH GOSWAMI: There
is no obligation on Parliament to
accept the resolution.

SHRI BHASKAR ANNAJI MA-
SODKAR: Let us put our position
straight.
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SHRI DIPEN GHOSH: Itisnota
mere formality that we should put a
rubber stamp.

SHRI BHASKAR ANNAJI MA-
SODKAR: That exactly what I want
to say. It is not a matter of formality.
It is a duty cast upon this House and
our soveréign duty, as Chaturananji
hag rightly said, is to considey such re.
solutions. If having considereq these
resolutions we come to the conclusion
that the bicameral system will help
the State, then we can pass it. But
there is no constitutional compulsion
as such.

But, Madam, it is a good thing that
has happened, that the State Legis-
latures have passed these resolutions,
and we welcome it. As has been
made clear by the honourable
speakers on this side, the only reser=
vation is that the parties which had
stood by the abolition of the Upper
House are now again coming out to
see that that House is revived. As far
as our stand is concerned, we always
stood by the bicameral system and, in
fact, we are sitting in the second
House of this Parliament itself.

Madam, one of the aspects which
this House should take into account
about creation of the Legislative Coun-
cily ag such all over the country is
thay it should not come by the wind,
by the whim of a  particular party.
There shouly be some guidelines in
the Constitution. The hon. Law Mi-
nister should take intp account whe-
ther only because a resolution is passed
at the behest of a party Parliament is
bound to accept it one way or the
other. W must see the public in-
teresy involveqg in having the Upper
House in a particular State, and that
is 5 matter of vital importance.

I would really request the hon.
Law Minister to give us some reasons
why  the State Legislatures have
throught fit now to come out with such
resolutions anq say that there should
be 3 bicameral system as far ag those
Sates are concerned,
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Further, the demand made by the
peasants and workerg which has been
spoken about by the earlier speaker,
ig a relevant one. So alsp about the
teachers. T hope that such a Council
shoulg have representation of these
classes of people like the peasants and
workers and teachers hecause ultima-
tely this House, that is the second
House of the Legislature hag a role to
play, ang all interests of particular
classes or sectionsg should be repre-
senteq in it. If you see the consti-
tutional history of the second House,
you will fing that it represented in-
terests of different elasses and sections
of the society, In a developing
country where the classs strenggle is a
fact of life, I would suggest that the
suggestion made by the hon. Member
shoulg receive due consideration.

With these words, I commend that
this particular Bill should be accepted,

*SHRI NARREDDY THULASI RED-
DY (Andhra Pradesh): Madam Chair-
person, the functioning of the .Andhra
Pradesh Government reminds uyg of an
age old saying. Once a mother-in-
law enquired what her daughter-in-
law was doing. Daughter. in-law rep.
lied that she was gahering what she
had spilt. The present Cong I. Gov-
ernment in the State is embarking
upon reviving all the institions
which the earlier TDP Government
scrapped ang Sscrapping all the insti-
tutions which the earlier Government
had set up. This has been the one-
point programme of the Cong. I Gov-
ernment ever since it came to power
This has been their sole vbjective.

SHRI H. HANUMANTHAPPA: The
same thing is going on in Delhi.

SHRI NARREDDY THULASI RED-
DY: Contempt for the old gystem and
fascination for new system is all much
evident in style of functioning of the
present Chief Minister Sri Marri Chen-
na Reddy. The present Government

*English translation of original specech
delivereg in Telugu.
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in state ig trying its best to pring all

the dead ang discarded institutions
back to life. After all, the present
Chief Minister is a doctor. He is true

to a stage where it was seven years
much engageq in taking the State back
to a ntage where it was seven years
ago. Now he is contemplating to abo.
lish the present Mandal system and
reviva in their place old Taluq sys-
tem. He is thinking of doing away
even the Karshak Parishads. Now
the remedy is proving worse then the
disease itself.

SHR| H. HANUMANTHAPPA:
When you came to power you scrapped
the Talug system. Why don’t you
say that?

(Interruptions)

SHR{ NARREDDY THULASI RED-
DY: One more ridiculoug thing is go-
ing on: In the name of cancelling the
bogus ration cards, they are cancelling
even the genuine ration cards, So, the
instantes are many. The present
Goverymen is very busy wasting its
time in the futile exercises. The re-
vival of Legislative Council is one
such step.

Madam I fail to understand why the
Legislative Council in the State ig be-
ing revived, 1 fail to understand the
reason why the present Govermnent
in the State is hell-bent in reviving
thig institution. I fail too, to understand
the losg or handicap the state has suf-
fered in the past 7 years in the absen-
ce of the Council. Perhaps, the
Chief Minister understands thege the
things better. There Is a growing
resentment from all sections of the
people sbout revival of the Council.
Everyone is aganist it. Why to speak
of others, even the Members of his
own Party made explicitly clear that
they are against the revival of  the
Council. Many Members belonging
to thelr own party are not able to
swallow thig particular action of the
State Government. Only certain
handful of top leaders of the party,
are inferested in reviving the Council.
With the help of whip, they could
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manage to adopt the Resolution with
requisite majority in the AP, Legis-
lative Assembly. That ig how they
coulg manage to pass it on o the
Parliainent for its seal of approval
Hence the introduction of this Bill in
thiz august House. Madam, the foun-
ding fathers of our Constitution left
it to the discretion of the States whe-
ther they should have their legislative
Counci\s or not. Only one fourth of
the Stiteg in the Country have coun-
cils., It is said that many talented
persons from various walks of life
will be the Members of the Council
ang hence they will be in a  better
position to scerutinise the decisions ta-
ken by, Assembly ang thus contribute
for better functioning of the demo-
cracy. This is an olg argument and
hardly there is any substance in it.
Rather, it is misinterpretation. Ma-
dam. everyone in the country knows
well how the legislative Council in the
State was misused in the past. It is
a bitter truth that the Council was con-
verteq Into a sort of rehabilitation
Centre,  All those who were denied
tickets py the party, all those who
hag lost their elections, all the power
hungry politiclans and all those who
hag teep thrown out of their positions
fourg shelter in Council. The Coun-
cil hag become a shelter for the dis-
sidents. This was how the Andhra
Pradesh Legislative Council used fo be
constituted in the past.

SHR] H. HANUMANTHAPPA: How
about Shri Jaipal Reddy?

SHRI NARREDDY THULASI RED-
DY: What I say is as true as the sun-
rise in the east. (Imterruptions)
Madam, instead of contributing to a
smooth functioning of the State Legis-
lature it has contributeq in creating
obstacles and wastage of precious time.
Perhaps the Chief Minister wantg to
soothe the feelingg of dissidents in
his party by creating the Council
again, Perhaps he intends to reduce
burden on hig shoulder py accommo-
dating the disgruntleg politictans in
the Council. But he shoulg recognise
that he is playing a dangerouls game.
This move will boomrang on him in
future which is not too distant. This
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will prove to be the hand of Bhasma-
sura. Madam, the situation was quite
different when the constitution of the
country was framed. ‘Today’s situa-
tion ig totally different. The illite.
rates wWere more when the constitution
was drafted. Political consciousness
in the Country was almost nil. Hence,
the founding fathers thought of having
bi-cameral system. Only few educa-
ted mvn used to enter the asembly.
In order to overcome all these short-
comings, the founding fathers of our
Constitution thought it it enough to
have Councilg in the States. At the
same time, they were too cautious to
make it mandatory. They left the
choice of having Council to the States.
Their far-sightedness is guite evident.
They could guess that the future wild
be different and hence there may not
be any necessity for the Council, They
proved to be right. Now the situation
has changed. Political consciousness
is evident not only in the educateg but
among the illiterate ones also. Per-
song belonging to various walks of life
Politics, education, medicine, Industry
and Agriculture are entering the State
legislatures.  There is no dearth of
talent among the elected representa-
tives. This is the precise reason why,
1 say that there is no necessity for
legislative council anymore. Madam,
in the White Paper issued by the
State Finance Minister reeently it has
been alleged, that the economy of the
state has deteriorated during TDP
regime and the coffers had hecome
empty. Tt was also said the situation
is too critical and has become unbea-
rable due to the misrule of Telugu
Desam Government. Everyone in the
Govrenment is shouting from the root
top that the economic position is mise-
rable. If at all what they say is
true, then how come the present Gov-
ernment i thinking of incurring ad-
ditional expenditure by reviving Coun-
cil? When the burden is already unbea-
rable is it not going to add to their
misery? Why should the people in the
state be penalised with this additional
expenditure? It is most unfortunate
that the rulers in the state are igno-
ring this simple truth, Are they not
conscious of thig bare fact? It is but
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foolishness if the Congress I leaders in
the State think that the people have
voteq them to power only to reverse
the decisions of Telugu Desam Gov-
ernmnet. Madam, people do not
come out on to the sireets to express
their resentment each time. ‘They
prefer to remain silent and closely
watch the turning events. When the
time comes, they strike ang strike
with all the force at their command.

SHRI H. HANUMANTHAPPA: It
equally applies to you also.

SHRI NARREDDY THULASI RED-
DY: Hence, keeping this in view the
Congress leaders should conduct them
selves. This is both my suggestion
and a timely warning|interruption,

Madam, the Legislative Assembly in
the State has adopted this resolution
with a majority more than required
ang transmitted it to Parliament for
its approval, We have a federal
setup. The earlier Cong. I Govern-
ment at the Centre has totally ignored
the federal structure of the Constitu-
tion. The National Front, 1n its
manifesty has committed to the people
that it will abide by the federal struec-
ture. Each and every action of the
Front Government is strictly in ac-
cordance with that federal structure.
Telugu Desam Government had been
advocating the cause of better Centre-
State relation-ship right from  the
beginning. It had been pleading the
cause of States gll through. TIf is the
duty and responsibility of the Central
Government t, respect the views ot
State Government under federal struc-
ture. Now the Legislative Assembly
has duly passed the Resolution, We
respect the wishes of Andhra Assem-
bly. We would not like to oppose
the view of the State assembly as it
goes against the federal concept. We
are equally committed fo joint-respon-
ibility. Hence we do not propose to
oppose this Bill, At the same time
Madam, I “woulq like to offer o few
suggestions in this conection. The
revived Council consists of 90 mem-
bers approximately While electing or
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nominating the Members, care should
be takep to see that only the expe:
rienced, the wise and outstanding per
sonalities belonging to various walks
of life are given opportunity, This i
the responsibility of all politicians.
Thep only the existance of legislative
Council will be meaningful. Second.
ly, Madam, the Primary School Tea
chers have no voting right in electing
the teacher-representatives This vo-
ting right is confined only upto Secon-
dary grade teachers. Hence I plead
that the voting right be provided even
tg the Primary school teacherg aiso, 1
hope, every one woulq agree with my
suggestions. Madam, T conclude my
speech, thanking you for providing ma
an opportunity to speak on this im-
portant Bill. 0

THE DEPUTY CHAIRMAN: Mr.
Hanumanthappa, only his gpeech is
being transtated, not yours.

SHRI H. HANUMANTHAPPA:
Why? Madam, I am also speaking in
Telugu. ‘There ghould be itg transla-
tion. The translator should take
note of it, Why can he not translate
my speech?

THr DEPUTY CHAIRMAN: The
interjections are so fast that I cannot
think that any interpreter can transiate
simultaneously speeches of two persons
because both of you are speaking si-
multaneously. There can be transla-
tion of only one person’s speech.

SHRI DIPEN GHOSH: Particularly
if you speak in Telugu, I pity the
translator.

SHRI H, HANUMANTHAPPA: I am
speaking in Telugu.

SHRI DIPEN GHOSH: } know that
you are speaking in Telugu. But when
he is speaking in Telugu and you
are also quarrelling with him in Telu-
gu, T pity the translator.

THE DEPUTY CHAIRMAN: Thit is
what I am telling him. If you want
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to interject, please don’t do it in Telu-
gu. I alsp trieg to speak in your
language. Thank you very much.

Now, the House standg adjourned
till 2.30 p.m,

The House then adjourned
for lunch at thirty-two minu-
tes past one of the clock.

g

The House reassembled after lunch
at thirtytwo minutes past itwo of the
clock, [The Vice-Chairman (Dr, Bapu
Kaldate) in the Chair.]

Wt g WETHR  (WErng)

TG INTERE ST, WY New T qiffa-
g % frar ofewel 3 gl
frias &1 & ansia ST g1 & wAgw
TPy T A § f-?ﬁ S
gaarfres AT g 1§ wRIR FAe
gafar A wxw § B owg g
Tmﬁﬁﬁ TGN T A7 FAwT faura-
sl ¥ g AT sgra Furfea
foar 2 1 & v fagws a1 &Fwyw
gafar F%ar g f& T ® ogaw
&<q gWT uEew #T SfEq g
ag 377 AT g 1 faume wEm #gu7
WA EY AT TE, FH FBIT &) WAl
gfem W ¥ oawt Hes W @R
TW 9FF I [AEABIT ¥ gIT H
v-faae ¥ 99F qEy W@ T AT
FIE AT FW AT ®E W 4H; W
o7 fxfgae =0 & fgr fRopr W<
wgl wgar g AfsT gar 2w F Rl
1 @y g7 wd A48 anar & %
gRT AW TsAl IS g Wi
TOERT Wl E

wgRE, ZAT gEt gT FAT K
g aftagd &1 gfwrr @2 AR
wg  anal g f& cadd & fga 599
grr fa ufEge & A ww wige
F1 WY wfFar g arfgr AT 30-
fur  faeaam gedr A WI
faama afeig s 919 & sRad
sTg, fagmmar F wTY @@add
Srg qr  fraeer o @neaT @ gt
FHY § | tagTH awr # qesla S
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¥ A foum ofag & fewar Far
gAT ATT @ wRAT § W TamwTiES
' & I8 Uerfagm wem @ WY
frotm gt v wfgga &7 WY
gas fearh 0 i WY IUEH
fawrc == W& Sawr ¥ wfafaw
feardy T Wiz gAfat faaw awn
%@y frgre afkeg 1 g0 nEvas
g oo gafad faaw awr sged ¥
a1g g faam afwg #7 sweg #@1 ar
fot saqr qefRein swrag fea
9T AST & | A gy § waray
F I TEL ar agm T
1978 ¥ gHIT ggl W @@ &I
sfagy gar Wit st ofafad awwie
1 ag fagm oftwg & agaa G Ag o,
Ifee IR @ aF fe wmRooT
AT wgIUSE & fagm ofeg & fqasia
oA BE A o Wy gy
75 a8 am g f5 ufmaa  ama,
frdgur o mmeg ¥ fagh a%

{ &g § Wavgs ANy & ar Gl
fogg wawfas &5 § wsg § WY
qIgE §, §M A(faT Az s gfee &
g fagr® oftsg &7 s avdT

»a sfafafe #1 &1 w17 § IgH
STVt 0 %tfwﬁ q e

7w %l & & fagra awr A
X et 8 suEr fama sfog
A & fe¥ a8 UsEE fAam
F OEGA & ) WT G & BN
qeq ¥ HAY § o A TY UNEA
gqTm %7 €A wed g1 AT §
@ gy W oagw € & El oA
fyed @ ¥ AW &, T35 WX
qzeaq F@0 § uew a2 d )
a7 @l § fa sw s Wy
arAEal g & 1§ gwar s &
v zm J%x1T F 2-4 jTW T
SgT @ dfaw  SaFT wq ¥ g
g1 wihal [F 38 w1 UseE
73D # Al R 1 g9F ap sl
gfaa Qarfas €9 A W faEe aat
¥ Q3 qAFT Ad & 9T mEd
A 3 IR AT S § A
£ HE § 1 afxT g7 g7 TR

H!
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FA1F F1 GATA G919 § W7 -
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F Al At w maITq g, 43
gy 4 W FAF s@AgH 7
ag oF 1 z@ IAIT £ feafs gw
H¥a fager fus & gru § &3
ard & 1 { wer awr T fagm
I8 gaR  ORAT Ad TeT g
§ g2 Tt g 5 oUSxroawr 7
it Al ow Te1C 8 Afafafacs
A W § ART 3a¥F §9-uTg
gr a3 +fi A € fa gU&a &
aregfgssT %3 ¢ f& gw wedi ¥
g pEA-wA e &1 o Ya-
fafer @ & T zafa¥ fa
oy § g weal &1 Sfafafue
F& ¥ mw faam whes sqw
eqifrs  caast  degat F afy-
fafges 3¢ &, fwt ofwg, qac
gfegd & 9Ad & wET IIHT AW

§ @ carwfan w78 a1 TR
w0 afgsTe  Us3  awr § Tifey,
fan  aprg TSR w7 Ifafafaey

57 A"l ATIETE awad &3I4
gs% 3 Txifas TWSA draml &7
wi  Ffsfar ss  fagm qard %
g Ag o waQT | 48 %< faae
wieTs ® 44 a7 3F=ms 3 qwar
¥ omir sufey detfes e w3
qd 4§ aw’ I fa fage ofeg
ux wyvas fealy & el xafag
AR atal gy | AT AN UEH
&Y 9% 41 g3 WS Ff W4T §,
dfagm &  fatysi A woar o)
48 A "Il § Wi fusd AW
40 ¥ w0 HIga &7 g A 4r
a3 x% ad1 gamr feeE 2N, et
ST BNT T | §6 TR fHAT €
FM%  wlAmEal 9vdEd fag gd
¥ M7 gy viEIAT WY A gY
exqtfas ww & gt T51T qT A0
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faer qfeag o0 &t asd; ¥ e
gate  dfagm  favami § wes
awi &1 sty avar sfes 59 gwa
g ag mwar fa fagmw i
# fasig g UeTl 97 GiEgd |
gl awal ¢ 9w ama fadlg wfem
@ g aE W awd fr o
a0 Jfagrs i At 43 9 dHE
grat & 1 gw =a o7 gataart &
aFy & 1 wedY &1 (Fue gfesd
#T [qafor Bied ¥ &1 0% gEg-
&z fegfa & miy #1 7 =g ant
Q% ged w7 g@Eg | W wd
I BF g ar g Ty T
fagrm ufoeg faafay & @@ o o
qY  maaty  faaT § 0T AT YW
faarr  gftar gwi-fae @ =
ST ) W& F#T W@ 2 ) A guy
q AT ey § mgatg @1 @ | mad
M & dfgfas 990 W@ @
a w; wwal g f& %8 W waw
® {Fge awar wifke ) wm gw
wg fx T dgifvs = 3 faaw
wfdg a1 fadg #%a1 g1 & awa
aFT § 5 wrg qw g aF e ¥
Tgtfaw ®v & fadg wwl g &
AN fady s € Afe¥ | oW
W fadw w7 AR WA
T wy & & @g @@ wwml 3
78 wi§ A~ feafs =gl grll
ggfd ga mew & «T @le ¥ 7@
TF e fagsq  G7 wadA &
g W feT gASe YT FTT
v+ # fgg wo ¥ fqwmR ATl
3, g § fawawm @l g oAled
- A A g T A % NF
arg  agr g | g a®al g I
g owla & &g {7 36 TR F0
faolw gr. ..

Iogareae (Tro ATy FIHA) ¢
T el qEaeR dg aaT Wiy !

o gAve AgieA ¢ ey 9F
wmal ¢ a8 greareqs Rafe sl
g 1 38 gegTeqe feafa oer
g | wofad & o wEwa w =g
f@ ag av wdifm =@ A @
yfweg Fwd fx U ¥ @ wEd



197 Legislative Councils

RAWE F ol F T 1 TQ AT OF
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Az e fw ww go aof &
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Fw ¥ fed wid oW E U
azq  sfwg AT nrawEs g9 B
#r, #1 gafw ow W AR
mufe ad i agwh & e @
dfqagm @ duitgw %< fagw ofdz
T ograevE w5 @ faefo 53 3%
wfr & qo  drfaaie 3T g
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7z S 9 dT #EFEE WX qw
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dedt ®) 4, 3q S14eT & Wiy §
9 fadas &1 awd" Fval g |
qAIT |

s qala fas (RgR) 0 9%
AqTEE wFRE, 30 T & gEg
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T g R omue g9 wsw ¥ o9 gl
ag feafe @ & afew gn g7 ox a1
A I amEr \wRA 1 TET AR
FAAT WA & AV A7 & A g
[EY @ A FAw | Ffe TR
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gl vET fRAT 97 WX WIS rrHT
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g sfmk g 5 a7 3w fow
a ®T g § fed gt e 9
w21 #Mifgq va f& usT F A0 A
ey %n TE qrF 5w g fRaer g
B W ® F® fa o T nar @
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g A § agar AT § 1 T AL
fa foum afkoz ¥ o 7
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TEAEE g9 U AW AT E S
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IwT QFF F1 &% fagw ofmg
G R L AR a1 wwna qra ¢ fa
SATT W1 Gg SEd 8, AT
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g1 3T Fa T HE HFAIT ELEAT
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# FE7 58 &% | g8 AN fER &
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29 ¥ Fed ¥, gAr’ T muE
g T F WX S At § 1 =W
T & SN &7 agh @At wifgm &
SART et AT AL FT AF

&% gffa F ;¥ ® & @A AEw
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g Afwg Y m=aagsE 4T R,
TIGTHTG a5G &, T 6 gan A
=Tfge | -

UE A F ag 1 agar wwar
fo @ifafoy st o 2 = difa-
fegm fowgsiia & #m & ST
gl &1 ST e qrEt g1, SRR
9 T glat &, F wA W7 9w §
fgi &1 SergRwr § AT wTEAT B
qY AT | Uy enfa & fard &
aifeeadic & 1 SRRl W9 qal
TS AT § <@ F Wi 7 & fau
afeae % w@r war ) fage & o
SAFT AR W FE fRAT g 1 aar
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qq Aged i omace T o
T a|l FI @y gu dunfaz ufe-
g ¥ =iz faurw ufrge &t oa
fafeTee. s aan @ fawg
ag WX Woaqifad #T sdqifam
fasrs & Sawi SETH ST A% | ug
F3 BT n6A Fia WHICT FLAT
geOqiq |
SHRI V. NARAYANASAMyY (Pon

dicherry): Mr. Vice-Chairman, Sir,

rise to support The Legislative Coun
cilg Bill 1990 moved by the Hon'bl

Law Minister that provides for th.

creation of Legislative Councils in th

States of Tamil Nadu ang Andhr

Pradesh. Our Constitution provide

for having Legislative Councils in th

States, for our Constitution maker

felt in their wisdom that this Counci

could discuss a subject from angles o

national importance in addition t

political considerationg that ring louc

during debates in the Legislative As
semblies. The architect of our Consti
tution, Dr. Ambedkar had assertivel
said that creation or abolition of th

Legislative Council should be Ieft er

tirely to the wisdom of the Legislativ

Assembly concerned. But in the re

cent past, many States had abolishe

Legislative Councils. In the State

where Congress ruled, there wer

Eegislative Councils, But when gom

regional partiey ceme to power i

some States, they got the Legislativ

Councils abolished to suit their pu

pose, Tamil Nadu and Andhrg Pr:

desh Legislative Councils were ab
lished in the same manner. On

Congress Party was in power at tl
centre at that point of time. Since

is our commited princinle not to me

dle in the effairg of the States v
anproved the abolition of T.egislati
Councils in Tamil Nadu and Andh
Pradesh.

SHRI TINDIVANAM &, VENKA'
RAMAN (Tamil Nadu): We staged
walk out in the Assembly when t
Resolution to abolish the Legislati
Council was passed. {Inferruptic

*English Translation of the origi
speech _delivered in Tamil,
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SHRI V. NARAYANASAMY. I am
referring only to the actions of the
Central Government and not as to
what had happened in the Tamil Nady
Legislative Assembly. 1 want the
Hon'dle Member tg understang this.

When the late Chief Minister of
Tamil Nadu, Dr. M. G. brought in a
Resolution in the State Assembly to
aolish the Legislative Council the
DMK. opposed it. Then, they argued
in favour of having Legislative Coun-
cil. We also hold the same view, But
I only oppose the double standarg of
D.MK. 1 have points to substantiate
this. When Legislative Council was
abolished in West Bengal, the propa-
ganda. Secretary of D.M.K., Mr.
Kandappan welcomed it. He also
welcomed the abolition of Legislative
Council in Andhra Pradesh in 1985
(Interruption.)

THE VICE-CHAIRMAN (DR.
BAPU KALDATE): Let him finish.
Please hear him,

SHRI V. NARAYANASAMY. 1f you
have to say anything wait for your
chance.

SHRI SXK/T. RAMACHANDRAN
(Tamil Nadu): Le¢ him wait for his
chance and speak. Let him not infer.
vene,

SHRI V. NARAYANASAMY. Sir,
when Dr. M.G.R. brought in a Resolu-
tion in Tamil Nadu Assembly for
abolishing the Legislative Council, all
the DMK, Leaders opposeq it. Not
only they opposed but also leveiled
charges againgt M\GR. So, I ask a
pertinent question. What is the policy
of DMK regarding Legislative Coun.
cil?  Without ¢ double-standard they
must say in unequivocs) terms whe-
ther they sre for having the Legisla.
tive Council or not? (Interruptions).

AN HON'BLE MEMBER. Mr, M.P.
Sivagnanam, who is now in Congress,
also protested.

SHRI SK.T. RAMACHANDRAN:
You have got deuble standard. (Infer-
ruption),
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SHRI V, NARAYANASAMY: I only
say that the DMX. leaders should
be clear in their minds,

SHRI PASUMPON THA KIRUT-
TINAN; At the time of abolition they
walked out, But at the time of crea-
tion they supporied. (Interruption)

SHRI SK.T. RAMACHANDRAN:
This is all double standard, Then you
shamelessly walked out,

THE VICE-CHAIRMAN (DR, BAPU
KALDATE): Mr. Ramachandran, you
are also speaking. Please don’t inter-
rupt,

PROF. CHANDRESH P, THAKUR
(Bihar); Mr, Vice-Chairman, I have a
point to make. Translation i provi-
deq for speaking in any janguage. But
88 Members of this House, we are
interested in knowing what is going
on in South also, So, unless it is in a
language comprehensible t, everbody
We are at a loss, (Interrupiion)

SHRI SK.T. RAMACHANDRAN:
If that is the case, whep you are
Speaking in Hindi, we are suffering,
But we listen t¢ you patiently (In-
terruption),

SHRI V. NABAYANASAMY; So, 1
appeal to the DMX. leaders to

change their policy of double stand-
ard.

SHRI T, R. BALU (Tamil Nadu):
We oppose this (Interruption),

THE VICECHAIRMAN (DR. BAPU
KALDATE). Please let him speak
for one minute now.

SHRI V, NARAYANASAMY: Mr.
Vice-Chairman, Sir, when Hon’ble
Mermber Dr, Narreddy Thulasi Reddy
was speaking on this Bill he referred
to Andhra Pradesh and said that the
Legislative Couneil had become very
expensive. But T gppose this view,

Because, the Logislative Council acts
as watch-dog,



203 Short Duration

THE VICE-CHAIRMAN (DR. BAPU
KALDATE):. We adjourp thig dis-
cussion because we have to take up
Short Duration Discussion,

SHRI V. NARAYANASAMY:Sir I
am finishing in just two minutes.

THE VICE.-CHAIRMAN (DR. BAPU
KALDATE): You may take just one
minute,

SHRI V. NARAYANASAMY. Yes
Sir. I will take only one minute.

Sir, I don’t accept the view express.
ed by Dr. Narreddy Thulasi Reddy
that the Legislative Council is a white
elephant. Next Sir, the National Front
Government should have 5 clear-cut
policy on Legislative Councilss Whe-
ther there should be Iegislative Coun-
cils or not? They should make up
their mind and have some kind of
uniformity throughout the country.
With these words I conclude.

3.00 p.u.

SHRT DINESH GOSWAMI: Is the
hon. Member supporting the Bill or
obposing the Bill? What is the position?

SHRI V. NARAYANASAMY: At the
initial stage, Mr. Minister, I said, X
am supporting the Bill,

SHRI DINESH GOSWAMI: The rea-
son for thig doubt was that he was
speaking about the double standard. I
think hig Party asked for abolition at

that time. He is supporting the Bill
now., That ig why the doubt has
arisen

SHRI V. NARAYANASAMY: At the
initial stage, I said I am supporting
the Bill. If the Minister could not
understand, I am not in a position to
help him.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Shri Gurudas Das Gupta
to start the Short Duration Discussion.

SHRI S. XK. T. RAMACHAN-
DRAN: We did not supvort the aboli-
tion. We do not have the double
standard in the matter,

[RAJYA SABHA]
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THE VICE-CHAIRMAN (DR, BAPU
KALDATE): Mr. Ramachandran, W
are going to the next subject.

SHRI DINESH GOSWAMI: 1 think,
this debate will go on till 6 p.m.

THE VICE-CHAIRMAN (DR, BAPU
KALDATE): Shri Gurudag Das Gupta.

———

SHORT DURATION DISCUSSION RE,
STEEP RISE IN PRICES OF ESSEN.
TIAL COMMODITIES

SHRT GURUDAS DAS GUPTA:
(West Bengal): Sir, the National Front
in itg election manifestop had promised
effective measureg to curb the price
rise ang to bring down the prices of
the essential commodities. The Fi-
nance Miinster, in hig Budget Speech
has said, “the first task of the new
Government was to contain the rising
prices, A Cabinet Committee had
been formeg ang effective steps were
taken to ensure supply of essential
commodities and breag the inflation
commodities and contain inflation.”
Then  again on the 14th April the
Reserve Bank announced a multi-
point plan of action to moderate credit
expansion and curb the factors tha’
fuel inflation, Then dayg later, our hon
Finance Minister issueqd a statemen
in Bombay that prices of sugar, tea
edible oil among other commboditiet
would come dowp soon. This was the
pronouncement and this was the pro-
mise of the National Front Govern
ment. What has been impact? Tha
is my question. And what has bee:
the action plan that is actually trans
lated?

Sir, T have collected various dat:
from the markets in Delhi and around
Sugar is being sold at Rs. 10. It wa
Rs. 8.50 previously. Loose tea i
being sold at Rs. 65. Before Budgel
it was Rs. 55. Pulses are selling at :
higher rate during the last thre
months, Kabuli Chana has gone w
to 18 from Rs. 13. Arhar Dal has gon
up to Rs, 13 from Rs. 10 Moong Da
hag gone up to Rs. 13 from Rs. 10



